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IN THE INCOME TAX APPELLATE TRIBUNAL 
AHMEDABAD “A” BENCH, AHMEDABAD 

 
BEFORE SHRI P.M. JAGTAP, VICE PRESIDENT AND  

Ms. SUCHITRA KAMBLE, JUDICIAL MEMBER  
  

ITA No.1518/Ahd/2018  
Assessment Year:  2014-15 

 
Income Tax Officer,   vs. M/s. Manan Motors Pvt. Ltd., 
Ward – 2(1)(4)     Maruti Manan Show Room,  

Opp. Passport Office, 
Nr. Vijay Char Rasta, 
Navrangpura, 

       Ahmedabad. 
[PAN – AABCM 0593 Q]   

(Appellant)      (Respondent) 
 
  Appellant by      : Smt. M.M. Garg, Sr. DR       

  Respondent by      : None           
 

Date of hearing          :   28.06.2022 
Date of pronouncement     : 13.07.2022  
 

O R D E R 

PER SUCHITRA  KAMBLE, JUDICIAL MEMBER :  

 

This is an appeal filed by the Revenue against the order dated 09.03.2018  

passed by the CIT(A)-2, Ahmedabad for the Assessment Year 2014-15. 

 

2. The ground of appeal are as under:  

 

“1. Whether the Ld. CIT(A) has erred in law and on facts in deleting the 
addition of Rs.1,72,68,014/- made by the Assessing Officer u/s.68 of the 
Act as also during the remand proceedings the source of such cash 
deposits remained unproved.”  

 

3. The assessee is engaged in the business of trading in vehicle and running 

service station.  The assessee filed its return of income on 08.11.2014 declaring total 

income as loss of Rs.26,58,254/-.  The Assessing Officer made assessment under 

Section 143(3) read with Section 144 of the Income Tax Act, 1961 thereby making 

addition of Rs.1,72,68,014/- towards unexplained cash credit under Section 68 and 
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addition of Rs.28,33,988/- which was received by the assessee under the head 

income from “other sources”. 

 

4. Being aggrieved by the assessment order the assessee filed appeal before the 

CIT(A).  The CIT(A) partly allowed the appeal of the assessee. 

 

5. During the course of hearing none appeared on behalf of the assessee despite 

giving notices and there is no fresh address filed by the assessee company before the 

Registry.  Therefore, we are proceeding on the basis of submissions made by the 

assessee before the Assessing Officer as well as before the CIT(A) 

 

6. The Ld. DR submitted that the CIT(A) erred in deleting the addition of 

Rs.1,72,68,014/- under Section 68 of the Act as the assessee has not given any 

evidences during the remand proceedings in respect of source of such cash deposit.  

Ld. DR further submitted that the said remained unproved and still the CIT(A) has 

deleted the said addition which is contrary to the provisions of Section 68 of the Act. 

 

7. We have heard the Ld. DR and perused all the relevant material available on 

record.  It is pertinent to note that before the CIT(A) the assessee has filed relevant 

bank statement of the donor and various cheques issued for the assessee company 

against immediate cash deposit.  Cheque issued by Manan Auto Link Pvt. Ltd. to the 

assessee is not cash deposit per se as the assessee has taken amount from Manan 

Auto Link which is an impendent assessee.  It was in respect of its regular cash 

available either in the form of cash received against  vehicle sale and services and or 

cash withdrawal from Bank account and looking to the nature of business it is a 

regular/normal feature in the normal course of business without depositing such cash 

in the Bank Account of the company Manan Auto Link.  The Assessing Officer during 

the remand proceedings has categorically observed that the relevant bank statement 

of the donor and the various cheques issued for the assessee company was there on 

record but the Assessing Officer has not taken its cognisance in its true spirit and 

simplicitor observed that the source of the cash deposit remains unproved.  Thus, the 

CIT(A) has rightly deleted this addition as the assessee has established the source of 

the cash deposit which is from the company M/s. Manan Auto Link Pvt. Ltd. and the 

audited accounts of the said company was filed before the CIT(A).  The order of the 
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CIT(A) is detailed order and there is no  need to interfere with the same.  Appeal is 

thus dismissed. 

 

8. In the result, appeal of the Revenue is dismissed  

  

Order pronounced in the open Court on this 13th day of July, 2022. 

 
            
  Sd/-           Sd/- 
(P.M. JAGTAP)      (SUCHITRA KAMBLE) 
Vice President                                             Judicial Member 
 
Ahmedabad, the 13th day of July, 2022  
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